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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
. NEW DELHTI

0A ND.134/91

DATE OF DECISIoN 24. 9. 9.

Shri V.Rijhwani - Applicant,

Shri DeP. Avinashi - Advecate for the applicants
Varses
Union of India & 0rs = = ' Respondents,
Shri P.P. Khurana - Advdcate for Respandent Mpse. 1 to 4,

Shri Shyam Babu - Advoczte for Respondent Nes, 5 & B

The Hon'ble M&, P.K. KARTHA, VICE CHAIRMAN(T)

The Hon'ble Mr, B,Ne DHOUNDIYAL, MEMBER (A}

1. UWhethsr Reporters of loczl papers may be allpwsd to see the
[ .
Judgement? :ﬁké

7~

2, To be rafarred to the Reporter or not? h/{j

(JUDGEMENT)

{of the Bench deliberéd by Hon'ble Member{A4) Shri B,N, DHOUNDIVALY

The applicant had been working under thes Overseas Communicatien
Service of India, Ministry of Communication befare the Videsh 3anchar
Nigam came into axistencé on 14441986 and the entirs staff was
transferrsd to that¥ﬂrganisation. The apslicent was absorbed by
the Nigam on 2¢1,1990; He has filed this asplicatisn under Sectien=18
of the Administrative Tribunals Act, 1985, aggrieved by the Qrder
dated 15.10.9ﬁ, cancelling the allatment of the Quarter nb;DLGZQ,
Sarpjini Nsgar, New Delhi, His contention is that be is sntitled
to allotment of such guarter from the general poal under the Central

Government,

2. There is a direct Judgement on the point, a capy af which

was filed by the learned counsel for the respondents in DA Mpe1713/87,
decided by Court ND{S; Central Administrative Tribunal, Principal
Bench , New Delhi on 134541981, In that case the Tribunal declined

to adjudicate on the matter for lack of jurisdiction. There is
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anather order passed in 0A, 74/91 an 30,2,19981 by the Central
Administrative Trinunal, Frincipal Bench, New Delhi, in which it
has been held that the relief spught in that applicatien was
against Videsh Sanchar Nigam Limited which is a Pﬁblic Sector
Campany' and no motification has been issued under Sectien 14(2)
of the Administrative Tribunals? Act, 1985 under which this S
Tribunal will have jﬂrisdiction over the said Company, In that
case; the Hon'ble Bepch held that the Tribunal has no jurisdiction

in the mattsr,

3¢ . UWe find that the present case is also covered by both

the abgve judgsemsnts.

4, In view of this, we find that the prassent applicatien
in the present ferm is net maintainable and , therefore, the
same is dismissed, leaving the parties te bear their own costs,

ol M .
The interim order passed, stands vacated,
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